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Procedure for transmission of securities in physical mode 

 

1.0   Objective 

This memorandum seeks to align the procedure prescribed for transmission of 

securities in SEBI (Listing Obligations and Disclosure Requirements) 

Regulations 2015(LODR) with that laid down in SEBI circular No. SEBI / HO / 

MIRSD3 / CIR / P / 2016 / 85 dated September 15, 2016.  

2.0  Background 

2.1 SEBI, vide circular dated September 15, 2016 (placed at Annexure A) modified 

and simplified the procedure to be followed for transmission of securities held 

in physical mode to bring it in line with the Indian Succession Act, 1925. 

However, these provisions have not been incorporated in LODR (relevant 

extract placed at Annexure B). 

3.0 Recommendations 

The provisions of LODR that are proposed to be amended are as under: 

3.1 Requirement of “will” in terms of Indian Succession Act, 1925 for 

Transmission of Securities 

3.1.1 As per Clause (C) 2(b)(ii) of Schedule VII of LODR, in case of transmission 

of securities wherein the value of securities is more than Rs. 2 lakh per 

issuer company as on the date of application, the investors  are required to 

furnish either succession certificate or probate of will or letter of 

administration or court decree. However, as per Indian succession Act, 

1925  for   people of certain faiths, probate of will is not required to establish 

the right to property.  

3.1.2 Accordingly, SEBI vide Circular dated September 15, 2016 provided an 

option to the investor to furnish inter-alia either “probate of will” or “will”, in 

terms of Indian Succession Act, 1925.  
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3.1.3 In order to harmonise the provisions of the LODR pertaing to transmission 

of securities with the provisions of the aforementioned Circular,  LODR may 

be amended to include the option of “will” along with “probate of will”, in 

terms of Indian Succession Act, 1925,   

3.2 No objection certificate from Legal Heirs for Transmission of Securities 

3.2.1 As per Clause (C)(2b) of Schedule VII of LODR,  affidavit made on 

appropriate non judicial stamp paper, to the effect of identification and claim 

of legal ownership to the securities shall be required in case of transmission 

of physical securities and addionally the following needs to be submitted for 

value of securities upto Rs. 2 lakh: 

 (i) no objection certificate from all legal heir(s) who do not object to such 

transmission, or  

(ii) copy of family settlement deed duly notarized or attested by a 

gazetted officer and executed by all the legal heirs of the deceased 

holder along with an indemnity. 

3.2.2 Requests were received suggesting that no objection certificate from all 

legal heir(s) may not be required if they are in posession of succession 

certificate or probate of will or will or letter of administration. Since, these 

are sufficient legal documents to establish the heirship, SEBI vide Circular 

dated September 15, 2016 clarified as under:  

a) In case the legal heir(s)/claimant(s) is named in the succession 

certificate or probate of will or will or letter of administration, an 

affidavit from such legal heir/claimant(s) alone would be sufficient. 

b) For value of securities, of upto Rs. 2 lakh, no objection certificate from 

all legal heir(s) or copy of family settlement deed along with indemnity 

would not be required, if the investor furnishes succession certificate 

or probate of will or will or letter of administration.  
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3.2.3 It is proposed to amend the LODR in order to harmonise the same with the 

provisions of the circular.   

4.0 Recommendations for consideration 

4.1 The Board is requested to approve the proposed amendments in the LODR 

as mentioned in the paras 3.1 and 3.2 and authorize the Chairman to make 

such necessary consequential or incidental changes to the LODR and take 

consequent steps, as may be deemed appropriate, to give effect to the 

decision. 

 

 












